
~Ol Coal Mines (Con. ASADlIA ~1, 1896 (SAKA) 
& Dev.) Bill 

Coal Mines (Con. 302 
& Dev.) Bill 

The Lok Sabha re-4ssembled aftel' 
Lunch at FOTty-nine Minutes llast 
Fifteen of the clock. 

[MR. DEPUTY-SPEAKER in the ChaiT.] 

COAL MINES (CONSERVATION 
AND DEVELOPMENT) BILL--CDntd. 

MR. DEPUTY-SPEAKER: We re-
sume discussion on the clauses of 
the Coal Mines (ConservatlDn and 
DevelDpment) Bill. On the last 
DccasiDn we adopted four clauses. 
Clause '5. Mr. Ramavatar Shastri 
has gDt one amendment. 

Clause 5.-(Duty 'Of owneT tD take 
steps fOT the Conservation and deve-
lopment of coal mine) 

SHRl RAMAVTAR SHASTRI 
(Patna): I beg tD mDve: 

Page 3, after line 22, insert-

"(f) seeking cooperation of 
labour organisations functioning in 
coal-fields fDr achieving the pur-
pDses mentiDned in clauses (a) tD 
(e)" (13). 
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MR. DEPUTY-SPEAKER: Now, 
I put Amendment No. 13 moved by 
Sbri Ram A vtar Shastri to clause 5 
to the vote of the House. 

Amendment No. 13 was put and 
negatived. 

MR. DEPU'l'Y -SPEAKER: The 
question is: 

"That Clause 5 stand part of the 
~ill." 

The Motion was adopted. 

Clause 5 was added to the Bill. 

Clause 6-(Imposition of excise 
duties) . 

MR. DEPUTY-SPEAKER: Shri 
Somnath Chatterjee-not here. 

SHR! RAMA VTAR SHASTIH: I 
beg to move: 

Page 3, line 26,-

for ··ten" substitute "six" (14). 

Page 3,-

omit lines 29 to 31 (15). 

MR. DEPUTY -SPEAKER: I put 
Amendment Nos. 14 and 15 moved 
by Shri Ram Avtar Shastri to vote. 

Amendme.tts Nos. 14 and 15 were 
PUt QI7Id negatived. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause 6 stand part of the 
Bill." 

The Motion was adopted. 

Clause 6 was added to the Bm. 
Clauses 7 and 8 were added to the 

Bill. 

Clause 9.-(Utilisation of 1)1'oceeds of 
duties levied and collected 
undeT sections 6 and 7). 

SHRI RAM AVTAR SHASTRI: 
beg to move: 

Page 4,-

after line 17, insert-
•. (f) seeking cooperation of labour 

organisations functioning in coal-
fields for achieving the purposes 
mentioned in clauses (a) to (e>." 
(16) • 
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MR. DEPUTY -SPEAKER: I put 
Amendment No. 16 moved by, Shri 
A vtar Shastri to vote. 

Amendment No. 16 was put and 
negatived. 

MR. DEPUTY-SPEAKER: The 
question is: 

'That Clause 9 stand part of the 
Bill." 

The Motion was adopted. 

Clause 9 was added to the Bill. 

Clause 10.-(Duty of owner to open 
Coal Mines ConseTtJation and 
Development Account) 

SHRI RAMA VTAR SHASTRI: 
beg to move: 

Page 4,-

after line 45, insert-

"(g) SE!eking cooperation of 
labour organisations functioning in 
coal-fields for achieving these pur-
poses mentioned in clauses (a) to 
(f)." (17). 

MR. DEPUTY-SPEAKER: I put 

MR. DEPUTY-SPEAKER: Shri 
Somnath Chatterjee-not here. So, 
the Amendments given notice of by 
Shri Somnath Chatterjee to Clauses 
15 and 16 are not moved. 

The question is: 

'That Clauses 15 and 16 stand part 
of the Bill." 

The Motion was adopted. 

Clauses 15 and 16 were added to the 
Bill. 

MR. DEPUTY -SPEAKER: There 
is also another amendment given 
notice of by Shri Somnath Chatterjee 
that New Clause 16A be added. 

He is not here. So, that is not 
moved. 

The question is: 

Now, there is no amendment to 
Clause 17. 

'That Clause 17 stand part of the 
Bill." 

The Motion was adopted. 

Clause 17 was added to the Bill. 

Amendment No. 17 moved by Shri ClaQSe 18-(Power to make MLles) 
Ram Avtar Shastri to Clause 10 to 
vote. 'SHRI RAM AVTAR SHASTRI: 

beg to move: 
Amendment No. 17 was put and 

negatived Page 8, line 18,-

MR. DEPUTY -SPEAKER: There 
is no amendment to Clauses 11 to 14 
also. 

The question is: 

"Clauses 10, 11 to 14 stand part of 
the Bill." 

The Motion Was adopted. 

Clauses 10, 11 to 14 were added to 
the Bill. 

for '"three" substitute "six". (18), 

Page 8, line 18,-

for "or" substitute "and" (19) . 

Page 8, line 19,-

for "two" substitute "five". (20). 

Page 8, line 19,-

omit "or with both" (21). 
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MR DEPUTY -SPEAKER: I shall 
now ~ut amendments Nos. 18,' 19, 20 
and 21 to Clause 18 to the vote of the 
House. 

Amendments Nos. 18 to 21 we-re put 
and negatived. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clauses 18 and 19, Clause 
1, that Enacting Formula and th(1 
Title stand part of the Bill." 

The motion was adopted. 

Clauses 18 a~d 19, Clause 1, the 
Enacting Fo-rmula and the Title we-re 

added to the Bill. 

SHRI K. D. MALAVIYA: I beg to 
move: 

"That the Bill be passed." 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That the Bill be passed." 

Shri Hukam Chand Kachwai. 
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MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill be passed." 
The motidn was adopted. 

16.12 hn. 

DEMANDS FOR GRANTS (GUJA-
IRAT), 1974-75 

MR. DEPUTY-SPEAKER: Now 
we take up the Demands for Grants 
in respect of the Budget for the State 
of Gujarat. 

DEMAND No. 2-€OUNCIL OF MnnsTERS 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 5,56,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fu!.ld of the State of 
Gularat to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1975 in respect of 'Council 
of Ministers'." 

DzM.um No. 3-ELECTIOKS 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That • sum not excee~lg 
&S. 9.62.000 on Revenue Account be 
granted to the President out o!- the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces-
sary to defray the charges which 

will come in course of payment 
during the year ending the 31st day 
of March, 1975 in respect of 
'Elections' ." 

DEMAND No. 5-GENERAL ADMINJSTRA-
TION DIlPAlITMENT 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 28.00.000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1975 in respect 
of 'General Administration Depart-
ment'." 

DEMAND NO.6-PASSPORT ESTABLISH-
lID:NT 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding 
&S. 54,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces-
sary to defray the charges which 
willi come in course of payment 
duri!.1g the year ending the 31st, 
day of March, 1975 in respect of 
'PasSPOrt Establishment· ... 

DEMAND No. 7---OTHER ADMINISTRA-
TIVE SERVICES (GENERAL ADMINISTRA-

TION DEPARTMENT) 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding 
&S. 7,07,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces-
sary to defray the charges which 
w'ill come in course of payment 
during the year ending the 31st day 
of March, 1975 in respect of 'Other 
Administrative Services (General 
Administration Department)'." 


